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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

Order ded_16.6.2004 

Heard Shri P ..P  

for the applicant and Shri B.Dash,learned 

Adc1l.3tan:ing Counsel(on whn a copy of the 

has bean served) appearing on behalf 

of the Respondents and erused the materials 

placed on record. 

Ap1icant, an E.D.S.P.t1.,of Nakat.idula 

S.D. apneare 	he test for being recruited as 
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bou departmental PostrLlan • lie ws intirn. 
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tflt 

With the above observation and 

ORDERS OF THE TRIBUNAL ,. 

the result of the departmental test unPer 

Annexure-A/'l (ted 16.11.1995. On the strcnqt1. 

of his representation under Annexure-A/2 he 

wa celled u on to exercise his option to 

join at any place as a Posan. As against 

short-fallAck log vr'ncies, this iDj1On w 

called for from the applicant under Annex 

/3 dated 19.1.1996 and on receipth same, 

the applicant exercised his opti2' I .96. 

Despite that the Respondents havinçit.::ined 

stone silence the applic ant submitted 

representation under Annexure-A/4 date& 	WffjW 

20.10.2003. Having been unsuccessful inp 

redressing his grievance, the applicant .has 

filed this O.A. under Siection 19 of the A.T. 

t,1935 for the redressal of his grievance. 

Having heard the counsel for the 

parties, Respondents are directed to consider 

the grievance of the applicant as raised 

his representation/in this O.A. by the end 

of Augus,2004 and intimate the result thefe 

to the applilcant within that period. 

direction, the D.A. is disposed of, at the 

admission stage. 

$end copies of this order to 

ResPOndefltsalOng with copies of the O.A.1and: 

free copies of the order be handed over tO the; 

counsel of both the 
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